! Central Administrative Tribunal
e HYDERABA;‘D BENCH : AT HYDERABAD
0.A. No. 521/92 ‘ Date of Decision : 1.7.1992
TANo.
S.Bhaskar Rao Petitioner.
Mr. K.S.R.Anjaneyulu Advocate for the

petitioner (s)
Versus
The Secretary to Govt.,, Dept. of Revenue,

Ministiy of Finance, New Delhi and others, Respondent.
LT = =3 3 g =y P v -

Mr,.N.V.Rkamana Advocate for the
Respondent (s)

e

CORAM :
THE HON'BLE MR, T.CHANDRASEKiIAKA REDDY, MEMBER (JUDL.)

THE HON'BLE MR.
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1. Whether Reporters of local papers may be allowed to see the Jﬁdgement ?

2. To be referred to the Reporter or not ?

~

3. Whether their Lordships wish to sce the I:air copy of the Judgment ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

5. Remarks of Vice Chairman on columns 1,2, 4 ¢
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)
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Fo ' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
. :1‘

&

AT HYDERA3AD :
O.A.ﬁo;521/92 ' Date of order: 1-7-1492
BETWEEN : |
S.Bhaskar Rao ] .. Applicant.
AND

UNION OF INDIA, rep. by .
i, The Secretary to Govt,

Dept., of Revenue, Ministry

of Finance, HNew Delhi.

2, The Secretary, Jentral
Board of Excisé and Customs,

New Delhi,
3, Collector of “entral Excise,

Hyderabad, .. Respondents,
Counsel for the Applicant .. Mr.K.S5.R.Anjaneyulu
Counsel for the Respondents .. Mr,V.Rajeswar Rao for

. Mr.N,V.Raména
CORAM; . o
HON'BLE SHRI T.CHANDRASEKHARA REDDY, MEMBER (JUDL.)

(Order of the -Single Member delivered by

Hon'ble Shri T.CHANDRASEKHARA REDDY, MEMBER (JUDL.( ).
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This is an application filed under Section
19 of the Administrative Tribunals Act to direct the
respondents to pay the retirement'benefits i,e., gratuity,
cash equivalent of un-utilised earned leave and commuted
value of pension @ue and payable to the applicant with
12% interest on belated payments and to pass such other
order or orders as may deem fit and proper in tne

circumstances of the case,

2, " The applicant voluntarily retired from

service on 13,2,1992, while working as Assistéent Collec;br

of Central Excise, Hyderabad., On his voluntary retirement
w,e,f. 13,2,1992 the appliéant had put in a representation

to the competant authority on 19,2.1992 to pay him the .-
retirement benefits jn accerdance with law, The said
representation is followed by otner representations of the
applicant which are dated 30.3,1992, 7.4.1992(;;;Hig.4.199é
and 30,4.1992, But no reply is sa2id to héve been Sent to the

applicant with rega:d to the above said representations, =.<-—

Any how provisional pensicn is said to have been gianted to

a——
_the applicant’#m the month of May, 1992, Admittedly other
. | X
pensionary benefits which the applicant is entitled in
N

accordance with law are not granted yet to the applicant.
So, thc present gpplication is filed by the applicant for

the relief. as inditated above.

2. Today we have heard Mr.K.,S5.,R.Anjaneyulu,
Advocate for the applicant and Mr,V.Rajeswara Rao fér
Mr.N.V.Ramana, Standing ;ounSel for the respondents, It fﬁ
is the contention of Mr.K.S.k.Anjaneyulu, Advocate for

the applicant that khere is no provision of law waich
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To

The

The

-d] -

Secretary to Govt, Union of India,
Dept. of Revenue, Ministry of Finarice,
* New Delhi,

Secretary, Central Board of Excise and Customs,

New Delhi,

The

Cne
One
One
One

pvm,

Collector of Central Excise, Hyderabad.
copy to Mr.K.S.,R.Anjaneyulu, Advocate, CAT .Hyd.
copy to Mr.N.V.Ramana, Addl.CGSC CAT . Hyd.

spare Copy.
copy to Hon'ble Mr.T.Chandfasekhar Reddy, Member (J)CAT.Hyd.
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of his contention he also relies on the decision of the
Supreme Court in D/V.Kapoor Vs, Union of India ATR 1990 (2) SC
662, Whereiﬁjit isilaid down that the right of gratuity -
is ¢ statutory right, 'As the representationgof the
. ! v
applicantCHELpendiﬁg with the respondents &nd final orders
' @n the said representationfare not yet passed and in view
of the said contention of Mr.K.S.R.AnjaneYulu we are of the
cpinion that the interests of the Justice would be bett.r
served if the CA is disposed of at the admission stage itself

by givign appropriate directions to the respondents,

3. Hencé we ¢irect the respondents to pass
final orderf on the representétion*of_the applicant_daﬁed
19,2,1882 Within one month from the date of the receipt of
.this order, The abplicant would be at liberty to app%?Ch

this Tripunal afresh in accordance with law if he continues

F

to be aggrieved by|the final order§ passed on the said

Ty

representation of the applicant by the competant authority.

Append a ccpy of t%is OA to this order for informetion to

the respondents,

"7" *- Tl e\ ' K
o i (T, CHANDRASEKHARA K ) ﬁ
\ . i Menmber (Judl, )

Dated: lst July, 1992

(Dictatel in the First Court)
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